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IN THE CENTRAL ADMINISTRATIVE TRIBUWAL : HYDERABAL EBENCH

AT HYDERAEAD

*kk

O.A. 1049/96.

Smt. B,K.Nagamma

&

Vs

1. The Surveyor General of Indie,
Dehradun, U.F,

2. The Addl.Surveyor General of India,
Survey Training Institute,
Uppeal, Hydeir&ébad-29,

[T

Counszel for theprplicant

Counsel for the Respondents : Mr., V.Rajeswara Rac

CCRAM:

THE HOL 'BLE SHRI R. RANGARAJAN : MEMEER (ADMN.)

oT.0of Cecision

.. Applicant.

.. Respordents.

L

3 30-09=9¢.

Mr. K,K.Chaktavsrthy

L Add1.CGSC.
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order dated

arpli~=nt wss not sent. ﬁ;Zle 09-96 the case was. ad fe}
RRREIYEXN &g 17-9~%6 at the reguest for the applicant's

| ~ for
Drice acain on 17-9-96 the case was listedftcday Lt the

for the arplicant s counsel. It was stated (AM) the do
on 17-9-96 that no further adjournment wili be” given be
Inppite of the above, the applicant’s counsel wasS not p
to-day. Hence, the OA is disposed of on the basis of m

available on record.

ég? The applicant in this O2 is the wife of one late Mr
Swamy, who*w&}ked 5s Mali in the Survey Training Instit
Suwvey of India, Uppal. Hé died on 8«10-94 while in ge
after vutting in a service of 312 years sxXXoeuyrice¥ The

was paid gretuity of R,38,130/-, Insurance X _mount of

a
RERXY besides family pensicn of M. 27%/- with relief,

ﬁ%;% She fileg 03.710/96 which was disposed of op 18-6~9
directed in,thﬁgorder that R-2 in that CA should recons
issue of_grénting ccmpassionate grounc appoeintment to h
Mp verkata Swamy op the basis of the gxtéhf rules and r
duly neting the financial conditicn ef the family and g';
reply to the applicant within a period of two months fr
of receipt of a copy of that corcder, In pursuance of th
the respondents have replied to her rejecting her regue

compassionate ground appeintment to her son by the impu

Non.C-6653/11=G-23({CAY/STI agted 9-7-96 (Annexure-2).
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This OF is fileq%raying for a direction to tk#

resporidents 1 and 2 herein to provide a job tc the applilcant’'s

son Mr.Venkata Swamy on compassionate grouncs in any suitable

post of the Survey of India Crgenisation, Uppal,_ﬂyderakad.

W ;’3&_ ‘\I " . '
‘iﬁﬁf? As can ke geen from the prayer the applicant{has not
Vi

éﬁallenged the letter of the respondents dated 9.7-96 (Annexure-2)
rejecting her reguest for compassionate grouné appointment to her
son passed in pursuance of the directions of this Tribupnal in 0.
No.710/96. When this order is not challenged no relief] normelly
can be granted. Be that as it may, I have gone into the det2lils
of the ressoning given by the respondents in rejecting fher casé.
As seen from the letfer dated 9=-7-96 the applicant haqbot ocnly |
a son and a daughter. The daughter is already maggied. -The sSon
of the zpplicant for whom the compassionate ground appgintment

is now sought for is aged gé?BS-years and is nct handigapped

to take up even manual job. The applicant has received a total
smount of Rs. 74,752/~ as terminal benefits due to the geath of
her husband. She is also grawing monthly pension of Rsfl,371/-
inclusive of relief and interim relief op the hasis of|pension.
Though the applicant submits that she has to maingsin per son
and the final germinal benefits have heen used to return the loans
taken for the marriage of the daughter, such reasons cannot he
plausible reasons for grenting compassionate ground appointmeht.
Consicderation of the finéncial position is one of the metheds to
evaludte the reagonableness of the request for grantirgs compags-—

icnate ground appointment. As held Ly the spex Court [in the

reported case in (1994) 27 ATC 537 (Umesh Kumar Nagpal] Vs. State
concerned hadg fo examine the
of Haryena) that “The Government or the public authority/financial

ood
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it is satisfied, that but for the provision of emplovme]

the family will not be able to meet the crisis that a jo

s to be offered to the eligible member of theffamily”.

In view of what is stated above, I see XNMEXEX

no reason for allowing this OA. Hence, the O& is dismisg

as having no merits at the admission stage itself. No d
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(R, RANGARAJAN)
MEMBER (ADMN, )
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Dated : The 30th_Sep. 1936.

(Dictated in Open Court]
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Cepyt~
"1. The surmeyor General ef India, Dehradun, (U.P,
2. The Addl., Surveyoer General of India, Survey Training
Institute, Uppal, Hyderabad,
3, One copy to Sri. K.K.Chakravarthy, advecate, CAT,Hyd.
4, One copy to Sri. V.Rajeswar Rae, Addl. CG$C, CAT,Hyd.
5. One copy to Library, CAT, Hyd.
6. One spare CoOpy.
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